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The case was not heard from the last so many 
dates because th~ controversy in this case_ is 
based on the judgment given by the CAT, Principal 
Bench, against which the department filed a writ 

·before . .the Delhi · High Court and the . matter is 
still pending. Since the claim of the applicant 

:is based on the judgment which is still in issue.· 
'before t~e Hon'ble Delhi High Court, let this 
case be adjourned sine die and the same shall be 
rev·i ved after the decision of the Delhi High 
court~ on an application moved by any of the 
paities, if need so arises. 

~~/-
\' 

( KULDI P S HIGH) 
VICE CHAIRJvf.AJ.J 

P ~-c. I 

\ 


